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O RDE R (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

The instant Original Application has been filed under Section 19 of the
Administrative Tribunals Act, 1985 seeking the following relief:-

“(a) To quash the impugned speakmg order dated 4.1.2019. passed by
the respondent No. 3;

(b)  To temporarily suspend the order of transfer dated 24.3.2017 not to
give effect in the matter of the applicant as she has decided to avail
voluntary retirement; e

.,:":

(c) To recall the rehev dé“?‘sél‘that the applrcant may get the salary
and also to tréat: the=a pl t s~an Emt?ut 3c:‘{"t‘he ffice of Respondent
No. 3 t:ll the gﬁn e of vo/untary retrremfe it

(d) < TheﬁRe ondent be ef Y8 Senction the /eg\% (189'“&ays of Child

Caré Leavé“ prayed fo 15 410 015%y the apphcan@en% allow the
applrcant to avail aff f ea{'/e pug]to h zaccounz‘ arjgtﬁwh/ch she is

entrtlegﬁ at herpr' se ,_ _‘e%f p oSting, #

,e(e) émThe Resp de S WgIIELLO0 )
¢ foFfeluntary Rgf/remen SEIVi
i dugrieave;,
| - (H{3¥Any othe or furth ror o
f/t and proper " & f

taken up at the 9 ’ m|

3. Ac‘é_ording to“{l"fe Ld "'Counsel for the appllcant the re‘hefA oughf’for at (d)

and (e) of the»asald' ,|g|nal A‘bpal{lgatloqare consegfe?n to the‘(énts

r'order dated

m‘ifsq. e - T
Ld. Counsel for%eﬂeppllcant however submlts that the applicant be

g, e s s W

‘permitted to withdraw the instant O.A. with liberty to prefer a comprehensive
prayer for Voluntary Retirement which may be considered by the respondent
_ authorltles W|th|n a specified time frame.

Accordlngly, the applicant is permitted to withdraw the instant Orlgmal
Application and to prefer a comprehenswe representation praying for voluntary
rettrement addressmg the same to the competent respondent authority within a

period of one week from the date of receipt of a copy of this order.
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4, Once such représentation on voluntary retiremeni is received from the
applicant, the competent respondent authority shall take a decision on the same
as per law and convey his/her decision in a form of a reasoned and speaking
order to the applicant within a period of 2 weeks’ thereafter.

Til such time that the representation of the applicant for voluntary
retirement is disposed of, the orders dated 11.1.2019 relieving the applicant from
her duties w.e.f. 12.1..2019/FN would remain in abeyance. The respondent
authorities shall also while dasposmg of the .applicant's prayer for voluntary
retirement, pass appropnate g{dé’" iS @n‘?z‘e gpej!o w:? ; erregnum

5. With theaabov d‘f’ ¢tion, the O.A. is drsposed

é Mwn?hdraws%




